
Page 1 of 2 
 

IN THE COURT OF ADDITIONAL DISTRICT & SESSIONS JUDGE 
FAST TRACK COURT :: BISWANATH CHARIALI. 

 
Misc.(Bail) Case No. 70 of 2022. 

 
 Md. Dilbor Ali 
 
  -vs- 

State of Assam. 
 

Advocate for the Petitioner:- Mr. R.K. Sharma. 
Advocate for the respondent:- Addl. P.P. 
 
Present. Smti. T. Hussain 
Addl. Sessions Judge, Biswanath Chariali. 
 
      ORDER 

 24.03.2022.        
  This Bail Petition filed for the accused Nabi Hussain @ Papu, u/s- 439 

Cr.P.C, in connection with Behali P.S Case No. 16/22, u/s- 366 of IPC, is taken up 

for further hearing as the called for case diary is received. 

 Heard the learned counsel appearing for the accused as well as learned 

Addl. P.P. and carefully perused the materials available in the case diary. 

 The Facts leading to filing of the instant bail petition u/s- 439 of Cr.P.C, in 

brief are that on 02-02-2022, the 13 year old minor daughter of the informant 

went missing. Later the informant got to know that the accused had kidnapped 

his minor daughter. In that respect the informant lodged the ejahar on 06-03-

2022, giving rise to Behali P.S Case No. 16 of 2022, u/s- 366 of IPC.  

Thereafter, on 08-03-2022 accused was arrested and forwarded to the 

court and since then he has been in judicial custody. 

 It is submitted on behalf of the accused that the victim is an adult and 

that for having love affair, the victim voluntarily went with the accused to get 

married to him.  

 Now, on perusal of the case diary, it is seen that the investigation is 

already over and that I.O has submitted charge-sheet against the accused u/s- 

366 IPC and that the charge-sheet is available along with the case diary. 
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Therefore, considering the statement of the victim recorded u/s- 164 of 

Cr.P.C, I find it a fit case to allow the bail prayer made for the accused.  

Accordingly, the accused Nabi Hussain @ Papu is allowed to go on bail of 

Rs. 15,000/- with a suitable surety of like amount to the satisfaction of the 

learned Elaka Magistrate. 

     Send back the C/D.  

 


